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1A, 3949(3).—FwalT TLHT A ArAISTF Aol o faars srterf==aw, 1956 (1956 *1 33) Hi
FTRT 14 1 ITITT (1) 3T T (2) T Y& MRAT FT TART Fd g, AT TLHIT 6 qehToAld ST
T HATAT T ATEEAT TEATF FTM, 169 (), AT 2 39T, 1986 31T, 39+ Ay duire aw=#ia *
Fiaaa Aot % Fearae i =g [FAetae F forg, et siY =me Sier AfAeRIer T Mo AT O, eiY, S<h
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g, I AT T AT 5 31TEd, 2018 F T UF a9 F [oI7 FETAT ST Aa9aqF: q9aAdT ¢ |
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 9th August, 2018

S.0. 3949(E).—Whereas the Central Government, in exercise of the powers conferred by sub-
sections (1) and(2) of section 14 of the Inter-State River Water Disputes Act, 1956 (33 of 1956), constituted
the Ravi and Beas Waters Tribunal for verification and adjudication of certain matters of the Punjab
Settlement, referred therein, vide notification of the Government of India in the erstwhile Ministry of Water
Resources, vide number S.O. 169(E), dated the 2nd April, 1986, and the said Tribunal forwarded its report to
the Central Government on the 30th January, 1987;

And whereas, further references have been made by the Central Government to the said Tribunal on
the 19th August, 1987, requiring explanation and guidance on the report aforesaid, in terms of sub-section (3)
of section 5 of the said Act;

And whereas, considering the enormous exercise undertaken by the said Tribunal in completing its
further report, the Central Government extended from time to time the period of making the said report, till
the 5th day of August, 2018;

And whereas, the Central Government, keeping in view the exigencies of the work involved, as
pointed out by the said Tribunal, considers it necessary to extend the said period for one year after the Sth day
of August, 2018.

Now, therefore, in exercise of the powers conferred by the proviso to sub-section (3) of section 5 of
the Inter-State River Water Disputes Act, 1956 (33 of 1956), the Central Government hereby further extends
the period, within which the said Tribunal may forward its report on the references so made, to the Central
Government till the 5th day of August, 2019, and for that purpose, makes the following further amendments in
the notification of the Government of India in the erstwhile Ministry of Water Resources, number S.O.
905(E), dated the 5th August, 2003, namely:-

In the said notification, in the last paragraph, for the words, figures and letters “till the 5th day of
August, 20187, the words, figures and letters “till the Sth day of August, 2019” shall be substituted.

[F. No. 20/1/2016-BM]
T. RAJESWARI, Addl. Secy.
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Note : The principal notification constituting the Ravi and Beas Waters Tribunal was published in the
Gazette of India vide number S.O. 169(E), dated the 2nd April, 1986 and subsequently
amended vide number S.O. 666(E), dated the 10th June, 2003; and the period within which the
Tribunal was required to forward its further report to the Central Government was extended from time
to time vide notifications number S.0. 905(E), dated the 5th August, 2003, S.O. 889(E), dated the
5th August, 2004, S.O. 166(E), dated the 4th February, 2005, S.0O. 1093(E), dated the 4th August,
2005, S.O. 133(E), dated the 3rd February, 2006, S.O. 1218(E), dated the 28th July, 2006,
S.0. 104(E), dated the 2nd February, 2007, S.O. 1112(E), dated the 6th July, 2007, S.O. 212(E), dated
the 30th January, 2008, S.0. 1700(E), dated the 16th July, 2008, S.O. 397(E), dated the 4th February,
2009; S.0. 1812(E), dated the 23rd July, 2009, S.O. 203(E), dated the 29th January, 2010,
S.0. 1920(E), dated the 5th August, 2010, S.O. 250(E), dated the 4th February, 2011, S.O. 1803(E),
dated the 5th August, 2011, S.O. 216(E), dated the 3rd February, 2012, S.0. 1736 (E), dated the
3rd August, 2012, S.0. 317 (E) dated the 5th February, 2013. S.O. 2310 (E), dated the 29th July,
2013, and S.O. 2002 (E), dated 6th August, 2014, S.O. 2176 (E), dated 10th August, 2015,
S.0. 2571(E), dated 29th July, 2016, S.O. 2458 (E), dated 2nd August, 2017.

Digitally signed by
RAKESH RAKESH SUKUL

Date: 2018.08.09
SUKUL 22:22:51 +05'30'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



		2018-08-09T22:22:51+0530
	RAKESH SUKUL




